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CENTRAL ADmINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

I Cornmercia3. Complex(BDA), 
Indiranager, 
Bangalore - 860 038 

Application No. 129/86(F)' 	ISI 18-or 1986 
Dated the 

To 	spxi. K. Krjehjiamurthy ... 	Applicar*t 
( Shri P. Narsyana Swa.ay, Advscate ) 

Versus 

The Unian of India r.pres.ntsd by it. Secretary, 
0.90.0. ministry of Defences, South Il.ck, New Deihi-lIODlI. 

Scientific Advis.r to Rakeha Mantri & O.C.R & D ., South Black, 
N.. Delhi - 110011 

3. Dirsctsr, Gas Turbine Research Cetablishment, 3ssvan Iiafl595tp 
Iangel.r. - 510075. 
( Shri M. Vaeuddva Rae, Advsc8ts ) 

Subject: SENDING COPIES OF ORDER PASSED t3Y THE BENCH 
IN APPLICATION NQ.K 

It 

Please find enclosed herewith the copy of the 0rder/ntorini Ordr 

passed by this Tribunal in the above said Applicatioron 1.9.1916. 
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(Judici ) 

End: As above. 

C.py t.s- 
1. Shri K. Krishnamurthykç. 	Adv..st. for 

C/s Shri PLN5rayan* Swamy, 	viis*,iti 
Ne $44 (Upstsir.) v •ló.k, 	Applicants. 
Rajajinagarp Iarigslsr-510011. 

2, Shri R. Vasudsu. Ra. 	 Advecats for 
Addl.Centra]. G.vt. Standing C.una.l, 	R..pcnd.nt.. 
Hih C.urt of Karn5taka Iuildins, 
lanQalera-1. 



LNos. 129 to 131/ 86 (F) 

Date 	 Oftjce Nots 	 Orders o Tribunal 
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Shrj M. Vasudeva Raó, counsel 
for the respondents, has no objec-
tion to the prayer isked in the 
Applications being grted. The 
reliefs are granted to the appli-
cants accordingly. 

Shri M. Narayanaswany, counsel 
for the zaip applicants, submits that 
no interim order was passed by this 
Tribunal in these three Applications, 
in view of a recent decision taken 
by the Central Govermient, the 1st 
respondent herein. 

he submits that 
However,/the cases of the 

app1ica- ts may be considered by the 
respondents on priority basis, since 
the app1icats in these applications 
are also similarly placed as in 
A.Nos. 21 to 23/86 (F) and 120 to 
125/86(F). 

The above submission has force 
and we therefore direct the respon-
dents to deal with the cases of the 
applicants in the matter of allotment 
of quarters orrionty basis. 

Applications are ordered 
accordingly. 

10 (L.H.A. ior (Cl-i. R.K. BA)) 
JEMBER (AM) 	MaF.B (JM) 
1.9,86. 	1.9.86. 
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